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No. O.A. 350’/01719/2016 ' Date of order; 6.3.2017

Present : Honble Mr. A.K. Patnaik, Judicial Member ;
Hon ble Ms. Jaya Das Gupta, Administrative Member

Forthe Applicant -~ - : . Mr.AP. Deb, Counsel ;
For the Respondénts o None ‘h
ORDER(Oral)

Per AK. Patnaik, Judicial Member:

i

" Heard Mr-A.P. Deb, Ld. Counsel for the applicant.

5 We found that when the matter was taken up on 27.2.2017, as
prayed for by !d.’ Counsel for the applicant the matter waé directed to be

listed today in Court No.l. -~ | |

3. Today Mr A.P. Deb, Ld. Counsel for the applicant § submmed that in

the meantime the grievance of the appllcant has been gedressed by the

deparimenta\ adthorities. _‘
. f

4. In our cgnsidered view, theré is nothing further to be adjudicated in

this O.A. and the same is disposed of being infructuous. !
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